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NOTARIAL 

I, Pankaj Yadav aged about 45 years, S/o Shri Lalmani Yadav 

presently posted as Regional Officer, Uttar Pradesh Pollution Control 

Board, Mathura (hereinafter referred to as UP PCB), I do hereby 

solemnly affirm and state on oath as under: , 

I. \ 1. That in the official capacity mentioned above, I am acquainted 

with the facts and ~ircumstance~ of the case and as such I am 

competent and authorized to swear this affidavit. 

That the grievance raised in the present matter is regarding 

functioning of illegal brick kiln namely Mis Chaudhary 

Digambar Singh Ent Udyog from 2021 in Village-Inayatya 

Bangar, Tehsil-Mant, District-Mathura, U.P. by Chaudhary 

Satyapal 'Singh S/o Shri Digambar Singh. It is further alleged 

by the applicant that the brick kiln in question is established on 
.,. 

khasara no.-87 inste.ad of khasar~ no.-79 wherefore the consent 

to establishment (CTE) has been issued. 

3. That in compliance to the previous orders dated 24.11.2025 and 

17.02.2026 the UPPCB has already filed its responses before 

this Hon'ble National Green Tribunal, Principal Bench, New 

r I 

J 
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4. 

Delhi (hereinafter ref erred to 
as Hon'ble Tribunal) for 

consideration, which is on record. 

That further on the next date fixed, i.e. 09.04.2026, the present 

matter was taken up by this Hon 'ble Tribunal, when this 

Hon 'ble Tribunal upon considering the grievance in question 

and the replies, responses and reports filed by the concerned 

respondents, was pleased to pass the following direction: 

" 9 . . . . 

10. 

11. 

12. 

In view of the facts and circumstances of the case, 
Precautionary Principle embodied in Section 20 of the 
National Green Tribunal Act, 2010 and in exercise of 
powers conferred by Section 19 (4) of the National 
Green Tribunal Act, 2010, respondent no.5 is restrained 
from operating the brick kiln in question and the 
District Magistrate, Mathura and the Superintendent of 
Police, Mathura are directed to take all requisite 
m~asures for ensuring that the brick kiln does not 
operate illegally. 
In view of the 'polluter pays ' principle embodied in 
Section 20 of the Natio,:zal Green Tribunal Act, 2010 
and in exercise of powers under Section 15 of the above 
said Act, the baked/unbaked bricks lying in the brick 
kiln having been made by respondent no. 5 illegally by 
operating the brick kiln in violation of the 
environmental laws/norms and without CTEICTO from 
UP PCB are ordered to be seized and to be sold by way 
of public auction and the sale proceeds are ordered to 
be deposited by the District Magistrate, Mathura with 
the Ld. Registrar General of this Tribunal subject to 
further orders for adjustment towards environmental 
compensation to be imposed on the respondent no.5 and 
utilization thereof for remediation of environmental 
damage caused. 
The District Magistrate;· Mathura is directed to take 
over possession of the baked/unbaked bricks lying in 
respondent no. 5-brick kiln and dispose of the same by 
way of public auction and to file action taken report and 
deposit the amou~t with the Ld. Registrar General of 
this Tribunal accordingly within two months which 
amount shall be liable to be utilized towards 
remediation of environmental damage caused in 
accordance with further directions of this Tribunal. 
We are also of the considered view that the compliance 
str:ztus of all the brick kilns operating in District 
lv/ athura needs to be verified and appropriate action is 
required to be taken by the concerned Statutory 
Authorities pn the basts of the factual verification 
report. Accordingly, the District Magistrate, Mathura 

81



and Regional Officer, UP PCB, Mathura are directed to 
verify compliance status of all the brick kilns operating 
in, District Mathura and also to take appropriate 
remedial action against the violators on the basis of 
such factual verification reports in accordance with law 
and to file. joint actfrJn taken report within two 
months .... " 

4. That in compliance to the direction passed by this Hon'ble 

Tribunal, the District Magistrate Mathura has sent a letter dated 

08.05.2026 to the Superintendent ofMathura regarding the non­

operation of the brick kiln in question in any circumstances. 

A true copy of the letter dated 08.05.2026 is being annexed 

herewith and marked as Annexure-R4/l. 

5. That further in pursuance to the above direction passed by this 

Hon'ble Tribunal, the District Magistrate Mathura vide its letter 

dated 08.05.2026 has constituted a joint committee comprising 

the representatives of Sub-District Magistrate, Tehsil-Mant, 

Mathura, Regional Officer, UPPCB, District Mining Officer, 

Mathura and Additional Chief Officer, District Panchayat, 

Mathura • to verify a compliance status and factual position 

regarding the grievance in question. 

A true copy of the· order dated 08.05.2026 is being annexed 

herewith and marked as Annexure-R4/2. 

6. That in continuation to the above direction the constituted joint 

committee has undertaken the site visit on 08.06.2026 and 

carried out the inspection of the brick kiln in question in 

presence of brick kiln representative. During the course of 

inspection, the brick kiln in question found to be closed in 

compliance to the ~losure orde~. issued by the UPPCB and no 

raw or baked bricks were found stored in brick kiln premises. 

A true copy of an inspection report dated 08.06.2026 alongwith 

the photographs taken during inspection is being annexed 

herewith and marked as Annexure-R4/3. 

r 
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7. 

8. 

That it is worthwhile to mention here that the UPPCB in joint 

collaboration with concerned authorities has inspected the brick 

kilns operated in Mathura in the current session wherein 09 , . 

brick kilns have been found operating illegally, wherefore the 

operation of the said brick kilns has been stopped by pouring 

water in them on 04.04.2026 with direction that in future the 

brick kilns shall not be operated without obtaining consent 

under Water (Prevention and Control of Pollution) Act, 1974 

and Air (Prevention and Control of Pollution) Act, 1981, as 

amended. 

A detail of action taken alongwith the photographs taken during 

inspection is being annexed herewith and marked as Annexure­

R4/4. 

That it is· also pertinent to mention here that in compliance with 

the direction passed by this Hon ,ble Tribunal to verify 

compliance status of all the brick kilns operating in District 

Mathura, the District Magistrate Mathura vide its order dated 

08.05.2026 has also constituted the joint committee comprising 

the representatives of Sub-District Magistrate, Tehsil-Mant, 

Mathura, Regional Officer, UPPCB, District Mining Officer, 

Mathura, Additional Chief Officer, District Panchayat, 

Mathura, Chief Fire Officer, Mathura and concerned Police 

Station Head, Mathura. 

A true copy of the. order date~ 08.05.2026 is being annexed 

herewith and marked as Annexure-R4/S. 

9. That further, pursuant to the office order dated 08.05.2026 

passed by the District Magistrate, Mathura, UPPCB vide its 

letter dated 11.06.2026 by nominating the representative on its 

behalf has informed the concerned committee members 

regarding the compliance of direction passed by this Hon 'ble 

~ 
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Tribunal to verify compliance status of all the brick kilns 

operating in District Mathura, and also to filed a report before 

the Hon 'ble Tribunal for consideration. 

A true copy of the letter dated 08.05.2026 is being annexed 

herewith and marked as Annexure-R4/6. 

That the above response on behalf of the Uttar Pradesh Pollution 

Control Board is being submitted before this Hon'ble Tribunal for 

kind perusal and consideration. 

D 

VERIFICATION: 

Verified at /l1~ on this the o~1ay of~'-/ , 2026 that 
- ✓ 

the contents of above affidavit are true and correct to my knowledge 

~~- based on records and information received and believed to be true, no 
~AR ), 

\_ ,part of it is false and nothing material has been concealed therefrom. 
' I 

' ' n 'j/~~ 
A)C.ull1trnl read ov f lisJ exo}atn 1 J~ 

toSh:1 ~(' 

Swl101s , 1i:-.;r1~1f1cd oy Shri J-l • 
')n oai!) ~sled to daY))fl ([I 't1) 
S.No. has b - n req1stereo 

"t rnv 0il1ce and ct-..-, , ,.;,d tees 

···-amv1r S :gh 
,- Advocate Notary 
~,c;;tf.• Court ~A.l~ ,,, 
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